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                            Final Order No. 50598/2017 
 
Per Justice Dr. Satish Chandra: 
 
 The present appeal is filed by the appellant against the Order-

in-Appeal No. 214/2016 dated 4.3.2016. 

2. The brief facts of the case are that the appellant imported rice, 

rubber rollers spare parts claimed benefit under Notification No. 

12/2012-CE dated 17.3.2012.  After due scrutiny of the documents 

and physical examination of the goods, the department raised the 

duty demand by issued demand notice.   The Deputy Commissioner 

has confirmed the demand.  Being aggrieved,  the appellant has filed 

appeal before the Commissioner (Appeals) who dismissed the appeal 
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on the technical ground that the appellant has not made the pre-

deposit @ 7.5% of the duty demanded. 

3. During the course of arguments, Shri Piyush Kumar, ld. 

Counsel for the appellant submits that the pre-deposit amount has 

already been deposited on 9.5.2016 before filing the present appeal.  

To this effect, he has produced the copy of the TR-6 challnas.   When 

it is so, then we deem it fit to set aside the impugned order and 

remand the matter to the Commissioner (Appeals) with a direction 

to decide the appeal on merit after providing a reasonable 

opportunity to the assessee.  Additional evidence may also be 

admitted as per law.  Delay, if any, is condoned. 

4. In the result, the present appeal filed by the appellant is 

allowed by way of remand. 

  (Dictated & pronounced in open Court) 

  

 (Ashok K. Arya) (Justice Dr. Satish Chandra) 

 Member (Technical) President 
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